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(b) It is a matter for the State Govern-
ments to consider.

Coal Ash Produced by Natlonal Rayon
Corporation

%365. SHRI D. BASUMATARI : Will
the Minister of COMPANY AFFAIRS be
pleased to state :

(a) whether Coal Ash being produced at
National Rayon Corporation was being dis-
posed of free of cost for the past 8 years :
and

(b) whcther at the insistence of the new
Directors of the Board tenders were invited
and the said Corporation shall now fetch
Rs. 5 lakhs per year frcm the sale of the
same coal ash %

THE MINISTER OF COMPANY AF
FAIRS (SHR1 RAGHUNATHA REDDY):
(a) In the Inspec'ion Report under 209(4)
of the Companies Act, 1956, there are
references to disposal of coal ash, free of
cost, during some of the years.

(b) According to the Inspection Report,
the matter was considered by the Board in
March, 1970, and necessary steps were taken
to call for tenders. It is observed by the
Inspectcr in this context that it is learnt
that the company has awarded the contract
for clearance of coal ash to Messrs National
Transport Co. at Rs. 5.31 per ton.

Bap on Planting and Cultivation of
Hashish

5366. SHRI CHENGALRAYA
NAIDU :
SHRI R. BARUA :

Will the Minister of FINANCE be
pleased to state :

(a) whether the Government propose to
ben planting of the Hashish and its cultiva-
tion in the couatry ;

(b) whether State Governments have
been consulted on this issue and if so, their
views ; and

(c) whether any licensing system would
be set for permitting cultivation and plant-
ing of Hashish in certain areas of the
country ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
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CHARAN SHUKLA) : (a) and (b). Culti-
vation of cannabis plant for production of
Hashish (Charas) is banned since long in
the country.

(c) Question does not arise.

12.01 brs.

CALLING ATTENTION To MATTER
OF URGENT PUBLIC IMPORTANCE

SHRI SHRI CHAND GOYAL (Chaadi-
garh) : I would like to raise a point. I had
given notice of a calling attention motion
regarding the agitaton in Chandigarh and
the discontent among the people there. The
reply which was given by the Minister of
Home Affairs, Mr. K. C. Pant, was
absolutely unsatisfactory. He had said that
there was a responsibility of the Central
Government towards the people of Chandi-
garh. I want to know whether the
Chandigarh Administration’s recommenda-
tions contained something irresponsible which
compelled the Minister to say that they also
owe a responsibility towards the people of
Chandigarh.

The position is that the rents in Chandi-
garh are increasing at a high rate, that a
student to hire a room for Rs. 70 per
month, and a Government employee who
gets Rs 300 has to pay Rs. 150 for bis
accommodastion,

Kindly hear me because you have not
admitted my calling attention motion.

An agitation is going on. Hunger strikes
and chain fasts are going on for eight days
because the problem is so serious, it is
affecting 59 to 60 thousand people. All
Government  employees, students and
members of the trading community are very
much bard hit, and this is why this has
become a mass movement there. The agita-
tion is of the common man there. Now they
are resorting to hunger strikes and chain
fasts, and the Minister must assure us as to
when they will bring the necessary legislation
or at least the 1egulation of rents. This is a
very serious problem which is agitating the
minds of the Chandigarh people for a long
time,

DR. RAM SUBHAG SINGH (Buxar) :
The Minister may be asked to make a
statement regarding the atrocities committed
in the Midoapore Central Jail. Yesterday it
was raised specifically.
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ot wew fagrdt awdEt (a9mR) ¢
weqer WENET, €9 377 & weAdq ¥ UF
HIHEX ISMT AMGAT § 1 9g WIRAT AR
wey ¥ grafeag § 1 gmTETCOW ¥ @EY
it § s wfixr dew N frr dov B
aifaariz & Fwad wr Hafwa & fag
waf 3 § mAr ¥ fear war gagw
AT ATET § FA Ay wxEd g O e
fags & fou w9t Ty & ? gav &af
gl wir § AfFT g gl Y qAW
fear o wgr & 1 3z wmar fray ffFde
FAM? IS Y gz § NfF awR
* T & Mgary §? qrez ¥ AwQ
T A H g7 a@ F @I ]AT AT WR
& Yoz Afafaom gy & % awe &
T@EW 9T @3 ¢ gl a% Ifwg & ? anq
W A qE fF ¥ #l7 Jrar g st
qrzd € ? wEE A gl A @gAmw
£ ¥ A& T § 1. (cwEAww) L, A
T & § ot qiwy qrr 7

MR. SPEAKER : The Minister will clear
the position in the course of the day.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI): I am speaking subject to
correction, but so farasI kno, it was a
general proposition. I do not know whether
individual Members of Parliament had
approached the government in this regard or
whether it was a general proposal.

st wew fagr®t  aredd : geaw
agnaq, Iz ATWAT IAF TAT § | AAr
o qA} &Y g FY 5 wqr 5y qoww
¥ gy &u faran § f wifeaniie & owd wY
Hufqa & fag st aff fear ol
OT WX ag aq fear g oY ey an
w73 ft yerr Wit of ? ¥ gy ¥ A

g o worf wmgd & 7
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sfieat gfiaer nidt : wigt @ A
gara @ M @ AT Ag F, Qg
qraTer yeATT qr | yrad 7 grar w0

Jrgreh

o Tw gan fag : gEwr afew
dfag 1 gax fre) Jrae & agY \mr g
...(wwm)...

ot A @ A (feesft | o
Feqe ARy, & ag nAAr Awgar g e
g ME &1 N Saar NN odT F
aR ¥ gur § I8 MEAdz A wa |y
ferar Quar @Y wa aHIT 1 A1Ew  fHT
ST TG ? AMAT A WAIT AT FATHT
famarREqTAE fam sr A @
g ar fex frdw & &g Ay s @
& ? sfer aE |1 FeAT WA g !
...(=aem)...

st gew fapdt =xwdat o gsow
agEg, 59 w7 ¥ ofy aw gz A
o fr ez A waf 4 WA Hak §
Faqr fvar ar agi | ¥ g ¥ wE
qiz agY § 1 #fare N Dfen g€ P,
IEF geq@AAT I F Y Ay F s
aigar g v frax @i g ... (vm-
um)...

sigat §feer wist : A7 &Y qAw

fear ga fafea o1 fr ox  weary s
...

ot wew fagrd wRd ;o feawt
oTE § amar av ?

siteaY gfeer wiaY ;. sEarg fafacex
srasdmaran & gIggfe
wgi % g@ arqe § fedY @rg Jraw A
& g N @ afew oF ww @ I
Aeft 9 gart amwd e | AfwT gy
o frgga forar § Sad amowr et @it
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[sitwet feazr mist]
|Yel Qg A OF T FG § 99 G
g9 w&x faam w3 )

He would like to appear on television
and not just to view it.

=t wET ww T A Y qr@ qEy
O 3% grEg ¥ g9 wA a0
Iwr wige fwaT v w@r ? . (swm-
).

1o v gan fag : & fagaig
Fart ¥ wgrar?

weaw AQed ¢ fAgamgr & ar ¥
Rz 7 | ... (mEwE)...

ot waT g g ;. #F ag qIr AT
fr gitw e & faw 0 AT FWER A
g gedde Y g F A 7
... (=mEmaA). ..

3o T gan fag : w7 7@ 9w
OF O et AR qw ¥ a9 faar
13T Fara ?

sitmet gfa<r wigt @ TEET S QY
gz A o X E ... (mEEW)...

SHRI K. SURYANARAYANA (Eluru) :
For the production of consumer goods,
facilities are already being given from the co-
operative banks, from the private banks, from
the commercial banks, from the Governmeat
nationalised banks. So, there is no necessity
from the Government side to give them
any more special facilities particularly in
these hard days when every one suffers.
(Interruption)

oY waT i@ o weaw AT,
wEix a8 wfon daen faar § ar a8 ?
A% g cAReEg A T yw Qg7
AT W QU JTA FIA AT G
aradl ? g@dt AT e ¥ Rfw
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Wz & N 9 ¢ WR_RSFA @
g w4 ?

stat gfea il : oo agm
¥Er gl T R i Sw aR QO aw@ ¥
faame faar str <gr 20

SHRI S. M. BANERIJEE
Yesterday, I raised two issues, and I was
seriously thinking that the Minister of
Foreign Trade or the Minister of Labour
and Employment would kindly make a
statement, because, today is the last day of
this session. That is what I said. There is
already a cry by the textile workers in
Kanpur. This is concerning the Central
Government, because the Central Govern-
ment is concerned in two ways. It is the
non-implementatiou of the Wage Board
award by the J and K Industries, one of the
biggest employers in Kanpur among the
textile industry. Secondly, they are trying
to implement the scheme o' rationalisation.
Thirdly, there is a shortage of cotton. They
have taken this pictext, and have laid off
workers, and have closed down the mills,
throwing 10,000 textile workers on to the
streets. 1 expect that the Minister of
Foreign Trade will make a statement. I have
sent a letter already to him, and you have
passed on my letter to him. Let him kindly
make a statement. I would urge upon you
to ask him to make a statement. Today is
the last day of this session. So, to avoid a
general strike of all the taxtile workers in
Kanpur, a statement should be made.

(Kanpur) :

The Prime Minister should also make a
statement about this : It was raised in the
other House also. The Government said
that Government have an open mind about
the Supreme Court judgment. Open mind
somctimes means vacant mind also. We
want a special session to pass the Bill. We
do not want the princes to get a copper from
this Government. The Bill should be brought
without providing for any commpensation.

SHRI M. L. SONDHI (New Delhi) :
There are certain specific problems about
New Delhi. Sir, we have been seeing the
skyline of New Delhi. So many multi-
storeyed buildings are coming up and there
is no law to recgulate it. All sorts of
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problems are arising out of it, including
crimes, corruption, etc. I want an assurance
that there will be a thorough enquiry by the
CBI into it. I also want an assurance that
special steps will be taken to provide for
polic% arrangements, for which 1 would like
a high level cell to be set up to handle the
new problems. There should be a high
level grievance redress cell for the police.
There is a lot of discontent amongst the
police and it has to be looked into. Then,
crimes have doubled in Delhi since last year.
About all these problems, somebody should
make a statement, either the Prime Minister
or the other ministers concerned. They
should not ignore New Delhi.

RE : PROCEDURE FOR DEALING
WITH ALLEGATIONS AGAINST
OUTSIDERS

SHRI S. KUNDU (Balasore) : Sir, with
all respect to you, I would like to say some-
thing  When I say this, I request you not
to take it that ] am commenting on your
action. Yesterday I raised the matter about
your rulling. It is my humble submission—
not a comment on your ruling- that I felt
yesterday that the ruling you gave, it
will erode the powers and privileges given
to Members under the Constitution. [
pointed out to you at least two major
departures.  Earlier, if anybody wanted to
make an allegation, he had only to intimate
it to the Speaker. Now you have said that
permission has to be sought. My personal
opinion is, bv this ruling the power given to
us to make a statement in the House without
fear or favour has been eroded considerably.
I understand the Rules Committee which
met yesterday could not discuss the matter
because thcy were engrossed with a lot of
other things. I would request you to take the
House into confidence and tell us what
exactly is the position. You said, the leaders
of the parties and other members who are
interested can talk to you. I would request
you to talk to them over this matter or put
the whole matter belore ihe Rules Com-
mittee.

MR. SPEAKER : I am very grateful to
you for bringing it to my notice. There is
a lot of misunderstanding about it. At the
outset, I must assure you that it iy much

against Qutsiders

beyond my intention that it should in any
way erode the powers and privileges of
members., I assure you about that. This
House has laid down a certain procedure
and ] was asked in this House to give some
ruling. I avoided giving a ruling ; I did not
want to, but the House insisted on it. I

* said, I cannot give a ruling offhand. So, I
just went into the procedings of the previous
Rules Committees and also rule 353. I am
told there is objection to the words *“‘permis-
sion by the Speaker”. Is there anything
else ?

SHRI S. M. BANERJEE (Kanpur):
Also, you said it shall not form part of the
record,

MR. SPEAKER : 1 will explaln it to
you. I have told the leaders who met me
and sent suggestions that leave aside
whether it is my ruling or not I have only
referred to rule 353 and two quotations from
the proceedings of the Rules Committee—I
would be glad to refer it back to the Rules
Committee. I relied on three things-- rule
353 and two decisions of the Rules Com-
mittee. Rule 353 provides for *“previous
intimation” in which case I do not come
into the picture.

SHRI NATH PAI (Rajapur) : If you are
referring it to the Rules Committee may I
humbly submit that we do not proceed with
further discussion ?

MR. SPEAKER : Lect me explain the
position. Then you can decide what you
want. Rule 353 refers to “previous
intimation™. But that is not adhered to
sometimes. 1 was asked : if the member
had not given previous intimation, how did
I allow it? As you know ; in the case of
Shri Shashi Bhushan he did not give it and
then there was apology, There was no
necessity of going into this procedure—if he
had not given previous intimation, then the
member should be made to express regret in
the Houss. I did not like it. When the
previous intimation comes, tne Speaker does
not come in; it automatically goes ; I do
not come in. I do not sit as a judge and
I do not scrutinise whether this has
happened or this has not happened. If there
is no previous intimation, then comes the
question of my permission, because I did



